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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 284 of 2001.

Date of decision : This the llth day of January, 2001.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.
Hon'ble Mr. K.K.Sharma, Member (a).

l. Md. Jainur Ali, SDA No.215204
S/o Syed Ali, Resident of Village Septi,
P.S.Rangia,
District-Kamrup, Assam.

2. Saifuddin Ahmed, SDA No. 215155
S/o Late Abdul Ali, '
resident of Pub-Sahar,
P.S.Rangia, District-Kamrup, .
Assam.

3. Md. Manir Ali, SDA No. 21519
S/o Md. Moslim Ali,
resident of village - .Pub Sahar,
~P.S. Rangia,
District-Kamrup, :
Assam. ' ‘ ...Applicants

(At present all are working as regular Safaiwala Grade-1IV
employee in the office of the Administrative Commandant,
Station Headquarter, Rangia, Kamrup, Assam).

By Advocate Mr. S.Ali.
' -versus-

The Union of India,

represented by the Secretary to the
Government of India,

Ministry of Defence, New Delhi.

Additional Director of Staff
Duties (SDGE), General Staff
Branch, Army Headquarter, DHC,
New Delhi. : '

51 Sub-Area, C/o0 99 APO.

101 Area Comméndant,
C/o 99 APO

Administfative Comméndant,
Station H.Q., Rangia,

1.

2.

3.

4.

5. - .
$ , ,
{/\////"L/' Kamrup, Assam : . . .Respondents

By Advocate Mr. A.Deb Roy, Sr.C.G.S.C.
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ORDER

CHOWDHURY J.(V.C.).

The applicants are all Conservancy Safaiwallas. They are
working since 1982 and 1984 onwards‘and their services in due
vcoursé_were regularised. The main grievance of'these épplicants
pettéins to non consideration of their cases for appointment as
Grade 1III post by Way of promdtion as perv rule. In this
‘application it was contended that éll the three applicants are
eligible -fo;_ appointment as Lower Di§ision' Clerk gnd the
recruitment rule also provides for appointment.of persons in
'Grpup C cadre by way of promotion from amongst the civilian
employees working as Conservancy Safaiwalia..Mr. S.Ali, learned
counsel appearing on behalf of the applicants stated and
contended that these applicants-are all qualified persons and
working under the respondents to the best of their ability for
about two decades. Mr. Ali further contended that these
applicants are stagnating in the same post for years together

without getting any bpportunity of promotion to the higher post

2, Mr. A. Deb Roy, learned Sr. C,G.S.C..appearing on behalf
of the respondénts. refer;ed ‘to its written statement and
.contended that there is/was no vacancy for promotion of the

applicants. Mr. Deb Roy submitted that the - case of tgg”rgfﬂ
applicants were stpatheticall;Aconsidered as will appear ffom
the Board Procszeding and all out efforts were made by the
Station Headquarter with higher Headquarters during September,

1996 and the higher authority discarded the proposal on the

ground of ban against the creation of new civil post.

L/“—’/,N}. Upon hearing the learned counsel for the parties and on

- consideration of materials on record it appears that: the

Station Headquarter, Rangia toock steps for creation of new post

Contd...
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but the same was turned down by the higher authority on the
ground of embargo on fresh appointment. Progression of-career
is one of the facets of the good administration. Stégnation not
only affect the moral of the employees but it also erodes the
administrative efficiency. The respdndent authority no doubt
tock up thematter with the higher Headqurters in 1996 but about
six years now dpapsed. Keeping in mind the interest of .the
édministration we are of the view that if is a matter in which
the authority requires to find somé’ way out and resolve the
situation in the public interest. We feel it is a fit case in
which the respondent authority need to apply its mind to remové
the stagnation and take aépropriate decision within a

reasonable period.

4. With the observations made above, the application stands

disposed of. There shall however, be no order as to Costs.

LC UL, | lﬂ/’“
(K.K.SHARM\;)\?\’\r (D.N.CHOWDHURY) .

Member , Vice-Chairman
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IN THE CENTKAL Auzlngﬁﬁhrzyx TRIBMIAL GAUHATI
BENCH T GU{.IMJ‘(‘XI‘I.

Lo
¢

(in application under section 19 of

a
571(25;7 &
WMM

the Centrel)l Administrative Tribunal

"Act, 1985).

?\%\" /2001. A ) :

_ OC.4. NO.

Mé. Jainul Ali & ors ceaes Applicants. -
~Vrs-

Union of India & Ors ..... Respondents.

DETAILS OF THE APPLICATION

1. PARTICULAKRS OF THE 2PPLICANT 3= (

~. \ s A
1. Ma. Jzinur 21i, SDA No.215204 \7

S/c Syeéd Ali, Resicent of Village Septi,
.9.5. kengis, Dist. Kamrup, Assam.
5. Ssifuddin Ahmed, SDA No.215155
S§/o Lete Abdul Ali, ;esideﬁt of Pub-Sahar,
) P.5. kengia, Dist. Kemrup, Assam.
3. Md. Menir Ali, SDA No.215193
S/o M3d. Moslim Ali, resident of
o Village = Pub Sahar, P.S. Rangla,
Dist. Kemrup, Assame.
At present all are workihg as regular Safaiwale
Grade-1IV employee in the office of the
Administrative Commandant, Station Head Quarter,
Kangis, Kemrup, #ssem.
\

2. PARTICULARS OF THE RESPONDENT e~ ‘

'

1. The union of Indie, represénted by the’

Secretary to the Govt.of Inéia, Ministry of

Defence, New Delhi.

. L

Contd..o.-z .
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5{4) of the Rules.
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2. Additional Director of Staff, s }g;

Duties {SDGE) General Staff Branch, Eg

. Army Head Quarter, DHC, New Delhi.

3. 51 Sub-AreavC/b 99 APO

4. 101 Area Commendant, C/S 99 APO

5. Administrative Commandant,létation H.Q.,
Rangie, Kamrup, Assam; ) ;

3. PARTICULARS OF THE ORDER AGAINST WHICH THIS
APPLICATION Ig MADE :-

‘There is no specitic order but this application

has been made «fw Mo Mépzmm}\ @e&mwﬁa\ OGV &FPOM?ML\L

&?“'&o&gba.

4. JURISDICTION OF THE TKIBUNAL -

The applicants declare that the subject matter
kY
on which the applicant seek redressal is within the

jurisdiction of the Hon'ble Tribunalh

5. LIMITATION -

The applicants further declare that the
application is within the limitation as prescribed under
section 21 of the Central Administrativé Tribunal Act,1985.

&.,

6. FACTS OF THE CASE i-

6.1. That your applicants have sought for common
relief cause of action being common in their case é&nd
hence they have filed a joint applicetion before this

Hon‘ble\Tfibunal which may kindly be allowed under Rule-

¢

6.2. That the applicants are Indisn Citizens
and as such they are entitled to all the rights and
privileges guaranteed under the Constitution of India.

/7

Gontdo e o 03
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6.3. That your applicants have been

workiﬂg &s Conservency/Safaiwalla since 1982,

1984 and now they have been regularised in é;i

their posts as per direction of the Hon'ble Tribunszl
in response to their OAS No.a.(,s/?j, ZZS/TBMJMith ,‘7‘*‘_

effect from the date of their appointments. In fact

~all the applicants are now regular appointees.

A . .
6.4. That your applicant No.l Jainur Ali who

is 28 years of age, has passed HSLC Final Examination
' \

in 1990 from Sidhi Nathh Vidyamenair High School. He

has pessed his higher Secondary Final Examinétion in

-

1994 from Rangia College.
Annexure=1‘ is the photocopy of
H.5.L.C. passed certificate issued
by-the Head Master, Sidhinath Vidya S

Mandir High School.

Annexure=2 is the photocopy of
Higher Secondary passed certificate
issued by the Principal, Rangisa

College-

6.5. Thet the epplicant No.1l, also passed the
Enqlish Typing Final Diploma @xam}netion securing the
speed of 44 forty four woros per mlnute and was placed
in second DlVlslon 1n 199;. He also passed Hlnol Biasarcd

Final Examlndtlon in 2000 from Assam Rastravasa Brasar

Ssmity, Guwahati. ' )

Annexure-3 is the photocopy of

English Typé writing passéd Certificate

issued by the Principal, Institute of
. Commerciel Training., kengia.Assaﬂ.

contdes...4
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6.6. That the applicant No.2 Saifuddin ,

Ja 5 2

Ahmed has passed the H.S.L.C. ?inai Examination\

7

in 1995 f£rom Rangia High Madrassa Securing

he

_second Division. He has also passed the Hindi

ol

Bisarad Final Examination marksheet of which has

been enclosed herewith.

' : _ Annexure-4 is the photocopy of High
. ~ Madrassa passed Certifickte’ issued by

the Superzntendent. Rangia ‘High Hadressa

on 12.2.1975. E o

anexure=5 is the photocopy of marksheet
secured in Hindi Biasarad Examinat ion.

6.7. That the applicant No.3 Manir Ali, has
passed High Madrassa flnal Examination in 1992 from

Rangia H;gh.Madrassa in 3rd Division.

t

Annexure-6 is the photocopy of High
Madrassa Final Examination passed

- . H
Certificate issued by the Principal of

Rangia ﬁigh Madrassa H.S. School.

v _ : _

6.8, That the applicant state that there are
83 civilian employees who are all Grade-IV eqplOyees
o L S g A T

working in the office of the Mministrative Commandant

in Rangia Head Quarter. It may be stated herein that

the applicant alsoc submitted application on 1:8.98 to

ey

i

the Station Commanddng Of:ficer. Rangi_a;E.Q. praying\ -
for promotion to the post of L.D.A.,and_havingano reply
from the Commandant he submitted another application
on which praying for trensfer to élerk Grade on 6.7.99
but uééill now the Commadnat has not taken any steps.

\ - Aﬁﬁexure—?-QVSVare the said:apﬁlicaticns-

submitted by the applicants-'
cmtd.....s\ ¢
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6.9. That there is not a single civilian
employee working in H.Q. Rangia and none of the
\ ) ‘

Civilian emgﬁoyee is allowed to enter intb the
office of the Aministrative COmmgndant and as a result
they are not allowed to ﬁlace their grievances by staff
who are all army ﬁerle. In fact, the ¢livilians are not
treated properly by the office. The staff does not alio& '
the ciwilian eMpléyge to élace\their grievances before
the Administrative Commandant. The office staff of tPe
Administrative Commandant has been given all types Of.

harassment to-the civilian employees.

-— T~

 6.10. That there afe several offices of the
Administrative Commandant all over Assam and in all the
offices there are civilian employees to maintain coordi=
nation with the civilian employees working under the
Administrative Commandant but in Rangia H.Q. has not
appointed any Civilian employee in the staff from the
inception. of iﬁe office of the Administrative Commandanﬁ
and as'éuch the civiilian employees are in great difficplties.

.

.
N 6;11. That the presentstaff of the Administrative

Commandant evén did not ‘allow the civilian employees tO_
be regﬁlarised in their se;vices-but the employees finding
no way'out f£iled cases for their regularisation in their
sérvices before,t@is Hon'ble Tribunal and the Hoy‘ble
Tr bunal after hearing both sides éllowed all the civilian
émployeeé to be regularised in their services and now all
the civilim employees have been regularised in their

services.

' 6.12. That even after judgment and orders passed
by this Hon;bie Codbtnal in 1994 for regularisatiéh of

their services and thereafter, the office of the
contdesesb
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Mninistrative Commandant have not tzken any ig%

steps to open~“GPF Accounts for which the

présent applicants and other civilian employeeg have

| filed the O.A. No. 229 /2001 praying for issuing %@
" airection to the Administrative Commandant to open

t GPF Accounts of all the regular civilimn employees of
Rangia H.Q. at an early date as some of the employees

> are going to be retired within 9/10 years. ¥

e

. "~ 6+13. That it is most eesential to apppint
civilian Clerks, mate or supervisor, Chowkidar and peon
in the staff of the Administrative Commandant. It is
also stated as many as three clerks should be appointed
in the Office of the hdministrative Commandant as there

’ are 83 Civilian Grade=-IV employees to look into their

| various problems but unfortunately not a single employee

| is there in the staff of Rangia H.Q.

6.14. That the applicants are eligible for

promotion to the post of Civilian clerks in the office

Bf the ﬁgministrative Commandant H.J. Rangia, They

+ . having requisite qualification.

6.15; That the applicants state that in other

offiCes of Mministrative Commandant in Assam in various
fi;ces have civklian employees in the staff but only

in Ran&ia H.;. there is no civiiian clerks, mate,
Supervisor, Chowkidar, Peon etc., hence it is a £ik

? | ' case #0of discrimintion to the Civilian Employees

~

working under the Xdministrative Commandant H.ud.

L , © cont@ese.o?
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7. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS =

1. For that civilisn employees like Clerk,
quervisor, Mate, Peon, Chbwkiéar are essential in
the olece of the Administrative Commandant Rangia

Hedd Quarter.

2. For that in all offices of Administrative

Commandant  in Assam there are civilian employees in the
. | "

office staff but only in Rangia H.Q. there is'not a

single civilian employee and hence it is a case of
discrimination to civilian workers working under the

2dministrative Commandant Rangia H.Q.

3. For that there are provisions for appointment
of Civilian ‘employees in the office staff of the
Admmistrat:.ve Commandant but the presentstaff of K
Adminlstratlve Commandant does not like tojgzﬂéivilian
employees dme in the offlce staff and ;zil want to harass

the civiliaa workers and never put up proposal to the ~

‘Mministrative Commandant to take up the matter with

Higher Authority to appoint civilian emplojees in the

office staff.

4. For that the present office staff is out

to harsss the civilian employees working under the

-—

Administrative Commsndant, Rangia Head Quarter.

‘ 5. For that the civilian employees are
required in the office‘sgaff of the Admin;strative
Commandant for smooth functioning of the official
works and to maintain coordination between civilian
employees and Army employees. ’

CQntdo. . 0.8
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6. For that under Articlé 309 of the Constitution
of India the President framed rules in the name and styie
called the Formation Headquarters and Station Staff Officd
Conservency Staffxgecruitment Ruies, 1980. The Civilian
Employees can -be r;éruitéd to thé'Station Head Quarter-
or 1n‘the staff of the Station Staff Office in general
staff Branch of the,Arﬁ§ Head (Quarter under the Ministry
of Defence and in this rules the civilian employees
particularly these 3{£hree) applicants are qualified
tc be appointed as L.D.A. Group-C and others as Peon,
Chawkidar, mate etc but the respondents have never taken
ény steps to appoint the qualified civilian employees
of the staff of Administrative Commandant, Rangia Head
Quarter and as a result there has been virtually not
coordination between’éivilian workers and Army Personnel
working in the office of the Mdministrative Commandant,
Stationiﬂeadvndarter; Rangia and hence it is a £it case
for”gi#ind appropriate direction to the respondents to
take urgent steps to appoint civilian employee as per

rules as stated above.

7. For that at any rate it is a fit case for
giwing appropriate direction to the respondents to. take

urgent steps to appoint civilian employees in the office
of the Administrative Commandant, Station Headquarter,

Rangia.”

8. DETAILS OF REMEDIES EXHAUSTED :-

- ‘Phat "the applicants approached the Commandant

on geveral occassions to consider the case of Civilian

cmtdo..oooog
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employees in the office of the Station Headquarter,
Rangia but no steps was taken by the Administrative
Commandant, Station Head Quarter, Rangia. The applicsnts
also submitted representation on the issue of the
appointment /promotion of civilian employee and the staff

of the Station Headquarter, Rangia had no result.

9. MATTERS NO PREVIOUSLY FILED OR PENDING IN ANY
OTHER/TRIBUNAL :~

The applicants declare that no case regarding
subject matter of this O.A. is £iled or pending before

any Court or Tribunal.

10. RELIEF SOUGHT FOR :-

' Under the facts &nd circumstances narrated
sbove the applicants humbly pray before this Hon'ble
Tribunal for grant of following reliefst=

‘ﬁf L ‘fwi) to direct the respondents to take urgent

steps for promotion of 01v111an employees:

AP .
5( " ii) to appoint civillan employees under the rules

in the office‘of the édministrative Commandant, Station

Heaéquerter; Rangla; - |
\vf'iii) to appoint or promote the applicants who

are qualified and ellgible for Grade-III post in the

office of the Administaatlve Commandant, Station

Headquarter, Rangla.

)F\ 1v) to appoint PEON, Chowkidar, Mate,
Supervisor £rom the other qualified Grade~-IV employee; .

,JELAﬂYS Respondents be directed to take steps for
appointment Of LDA, Peon, Chawkidar, mate, Supervisor
etc in the office of the Administrative Commandant,

Station Headquarter, Rangia.

contdse.. .10 !
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11. INTERIM PRAYER IF ANY 3~

Pending final disposal of the application
it is further prayed that the Administrative Commandant,
Station Headquarter, Rangia be directed to appoint
atleast one of the present applicant as LDA3£0 maintaiﬁ 
coordination between the civilian workers ana Army staff
in the office of the Administrative Commandant , Station‘ -

Headquarter at Rangia.

12. PARTICULARS OF THE IPO i~
-Date s |

Values

Payable at Guwahati

‘Name of the Post Offices

13. ENCLOSURES &~

i._ As per Index.



-1l -

e

VERIFICATION

I, yd. Jaiﬁux Ali, SDA No.215204 Son of
syed Ali, Resident of Village Septi, P.S. Rangia,
District - Kanrup, Assam, do hereby sodemnly affim
and verify the statements made in paragraphs /727
3,6 S,69, 610, ém, &2, 43, belly, £:1S, 8,9 are
irue to my knowledge and those:madevin péragra;hs S
6.2, b3, bolp 4§, bk, brZfgbeing matters of records
aré true to my information derived therefrom and the
rests are my humble submissions made before this Hon;ble

Tribunal and I have not suppressed any materizl facts

in this case.

Md I sign this verification on this 24 th

day of July, 2001 at Guwahati.

ol Jarmre Qe

- signature.

o
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Tho statien Crmmanding O fficer,
S tatirn Head puarter, Rangla.

" batee the Wﬁ%
—

« sub 1= Px..*nn fer up ezadatien.c

~

Bt

a Mié/st humbly and regpectfully atate that I have
- boen sopvitly under yeur Cepartment since 1995 as a regular
7 IV gzadé sorvant o 8ir, I have passed the H.S.S.L.C.Examinatien
ané have piplcma in Typouriting alss. As a qualified servant
X cheul @ got the chahce for up gradatien in yeur effice . Se
‘1 zoguest yeur hed~ur kincly to censider my case and dc necossary
actien for promrte me as LeDeAs

I shall gemain cver grateful te you for ysur kindness.

‘ ' Yeurs falthfully,

WW’L' L ﬁze/g&ixm A
' | . ’ ' ( Mé. Jeinur all ) /

i3
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From & SD-215204 cun(safai) , ‘a'JﬁMQ*“3(E“}/
Mp Jainur Ali '
HR 21 Mtn Div

TO,

The Station Commancer

6tation Headquater

Rangiya

" REQUuST FOR TRANSFER INTO CLERK TRADE
Respected sir, - ’

l. With due respect, I humbly request the follow;ng
few lines for your sympathetic conslderatlon and
favourable action please,

20 Sir, I M@ Jainur Ali enrolleé in Con/Safai wef
01 Dec 95 and presently working in HQ 21 Mtn Div with
my full dedication and satisfaction to my superior,

3¢ sir, My civil education qualification is as under :-

(a)  Matric({ci-x) -Passed in 1990 in III divisior

‘ 42%

(b) I.A -Passed in 1996 in III Givisior
' 35%

" 4, 8ir, being I am educated person, I would like to

transfer to clerk trade. May I request you to consider
my application and tfr me to clk trade. I sure that I

will be able to serve as clerk to entire satisfaction
of the officere.
I shall be grateful to you for act of this kindness,

‘Thanking you,

Mol Forwuesa,

(DjA@wjz : | .
' Yours obedient

7AS
@Ap'\gﬁ\) OCQ . Ma Ja_inur’ Ali
ubkﬁtif L—1-9
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Centrs | o hranee Tribunal
3 | AUG 201

‘ qgE ATRNE
IN THE CENTRAL AD

STRATEYE tURBROSRAL GYWAHATI
BENCIT AT GUWAHATI
In the matter of - R
O.A. No 284/2001
: * Md Jainr Ali and others.
~-VERSUS-

Union of India and others
-AND-
In the Matter of -
= _ Written statements submitted by the Respondents No 1 to 5
WRITTEN STATEMENTS :-

The humble Respondents submil iheir wniien staioment as follows :-

1. That I am the Officiating Administrative Commandant, Station Headquarters, Rangiva
and Respondent No 5 in the above case. Iam acquainted with the facts and circumstances
of the case. I have gone through a copy of the application served on me and have

understood fhe contents thereof, Save and except whatever is specifically admiticd in tios

written statements, the contentions and statement made in the application may be deemed 0

have been denied. 1 am competeht and authorized to file the written statement on behalf of

all the respondents.
2. That with regard to statements made in paragraphs ! to 6.1 of the application, the

respondents have no comiments on theim..

3 That with regard to the statements made in paragraph 6.2 of the application, the

contention made is agreed to and applicants are availing all entitled privileges & service

concessions i.e, daily allowance, house rent, travelling allowance, washing allowance, bonus,

summer and winter liveries, increment and other entitled facilities,

4. That with rcgard to the statements made in paragraph 6.3 aud 6.7 of the app

the respondents have no comments on them..




.

hat with regard to the statement made in paragraph 6.8 of the application, the

taken any steps to employment of civil clerk in Station Headquarters Rangiya. There is no

vacancy in Station Headquarters Rangiya for lower division clerk. Copy of PE issued by

Ammy Headquarters vide letter number B/05311/0rg 1 (PP & Coord) daté_d 30 Jun 97 is

“enclosed herewith as per Annexure L This Headquariers has vacancy for conservancy

, safaiwalas only. Copy of board proceedings is enclosed as per Annexure II. However all out
efforts are being made by Station Headquarters Rangiya for employment of civil clerk,
board. proceedings and statement of case for authoﬁsatioﬁ -and empleyment of 2 lower
division clerk at Station Ileadquarters Rangiya Wwas taken up with 1ligher Ileadquarters
during Scp 1996 copy altached al Annexure I Higher Headquaricrs has returned the same
and reiterated that the ban has stili not been Jified by the Govt of India, Min of defence for

creation of new civil posts. Copy enclosed as per Annexure IV.

6.  That with regard to the statement made in paragraph 6.9 of the application, the
respondents beg to state that it is grossly incotrect 10°say that none of the civilian employee
is allowed to enter into the office of the administrative commandant for their grisvaices and
‘harassment the civil staff by combat staff of station Headquarters Rangiya. All out efforts
are being made by Station Headquarters Rangiya for employment of civil clerk. All civil

' staff of station Headquarters are permitted to meet the Admnustrative Commandant every
Saturday, “FREE ORDERLY ROOM”  hoard is also hang in front of Office of the
Administrativ Commandant in English and Assamese lmg'aa"e. Suggestion  box is also

. placed near notice board for endorsing the suggestibns of civilian staff. Monthly darbat is
also held by respondent number 5 on every payment day. |

S ' :

7. That with regard to th; statements made in paragraph 6.10 the application, the

responde:nts have no comments on them as all suitable actions have already been taken hy

respondent’s office for for employment of civil clerk.

8.. That with repard to ihe statements made in paragraph 6.10 the apphication, the

respondents beg to state that it is grossly = incorrect to say that the civilian empioyees be
regularized in their services, as all the civilian employees have already been regularized in

their services.

Zespondents beg to state ‘that it is incorrect to say that the respondents number 5 has not



1

9. ~ That with regard to the statement made in paragraph 6.12 of the application, the
Respondents beg to state that all out efforts are being made by Station Headquarters Ranmva
arly allotment of General Provident Funds Account Numbers. As per procedure the
Pliéatior for opening of General Provident Fund account are required to be forwarded to
Area Account Office, Shillong for vetting in case of all ehg1bw employees. There after the
applications are further referred io CDA(A) uuwahaﬁ Ior their scrutiny who in-tam forward
it to JCDA {(Funds) Meerut which is the competent authonty to issue the General Provident
Fund  Account- Number to the individual, In accordance with the above procedure

Applications for admission to the General Provident Fund account were forwarded to the Area
Account Office, Shillong on 04 March 97 for 45 2 pplicants.  Applications for 13 app,xz,ants
were wrﬁaided on 06 July 97. Thus a total of 58 a_pplications were forwarded to Area
Accouni Office, Shillong by Siation Headquariers Ranglya before July, 57. Same
applications were then forwarded by Area Account Ofﬁce, Shiliong to JCDA, Meerut duly
vetted on 21 January 1999. Applications form in respect of remaining applicants were
fonvardcd{to Area Account Oiﬁécs Shillong on 23 May 20(?0, 37 Applications have been

et ., .
forwarded to JCDA (Funds) Meerut by Controller Defence Account Office , Guwahati for

allotment of General Provident Funds Account Mumber on 18 July 2000 and 28 July 2000.

IS S
Remaining 46 Applications out of 83 were forwarded to Controller Defence Accout Office,

Guwahati by Aarea Account Office, Shilfong on 11 June 2001 for onward submission to
JCDA (Funds) Meerut. It is grossly incorrect to state that respondent have not taken any steps
to open their General Provident Funds Accounts in respect of applicants

~

That with regard fo the statement made in paragap‘: 6.13 of the application, the

esponidents beg to state that there is no vacancy in Station 1 Headquarters Rangiya for lower

division clerk. T’nere 18 no vacancy for mate ot supervisor, Chowkidar and peon in Staiion
Headquaﬂcrs Rangiya being non cantonment Station, 4s 83 conservancy safaiwaias are

distributed for working in various stations and units within Zone, and there is no need to

€,

employ mate, supervisor, Chowkidar and peon at Station Headquarters Rangiva. Copy of
PE issued by Army Headquarters vide letter number B/05311/0rg 1 (PP & Coord) dated 30

Jun 97 is cncloscd herowith as per Anmcxurc 1 This Headgquarters has vacancy for
CONSSIvancy ‘safaiwalas only. Copy of board proceedings is UﬂblUScd as per Amnexure II
A valas < L

However all out efforts are being made by Station Headquarters Rangiva for empxoyment of

5 marrer———

civil clerk, board proceedings and statement of case for authorisation and employment ot 2 -

—
lower division clerk at Station Headquarters Rangiva was takewmher Headquarters

during Sen 996 copy attached at Annexure . Higher Headquarters has returned the same

and reiferated that the ban has still not been lifted by the Govt of India, nﬁn of defence fi

cication of new civil posts. Copy enclose as per Annexure IV.

P>



11, That with regard to the statement made in ﬂaraganh 6.14 of the application, the

Respondents 'beg to state that there is no vacancy in Station Headqaarte:s Rangiya for lower
division clerk. Eligibility for promotion to the post of lower division cleik in the office of the
Administrative Commandant Station Headquarters Rangjya will be assessed by the Board of
Oﬂlcers as and when vacancy will released by Government of India, Ministry of Defence
throuah Army Headquarters,

12.  That with regard i the stalement made in paragraph 6.15 of the applivation, (he
Respondents beg to state that there is no vacancy in Station Headquarters Rangiya for lower
division clerk. There is no'vacancy for mate or supervisor, Chowkidar and peon in Station

Headquarters Rangiya being non cantonment Station, as 83 conservancy safaiwalas are

distributed for working in various stations and units within Zone, and no needs to

emploj,.’rrjxent to mate, supervisor, Chowk:dar and peon at Station Headquarters Rangiya.

That with regard to ihe statement made in paragraph 7.1 to 7.7 the application, , the

Respondents beg to state that there is no vacancy in Station Headquafters Rangiya for lower

division clerk. There is no vacancy for mate or supervisor, Chowkidar and peon in Station -

Headquarters Rangiya being non cantonment Station, as 83 conservancy safaiwalas are

- distributed for working in various s!anms and units within Zone, and there is no need to

employ mate, supervisor, Chowkidar and peon at Station Ileadquarters Rangiya.  Copy of

. PE issued by Army Headquariers vide letier number B/05311/ ‘Org 1 (PP & Coord) daicd 30

Jun 97 is enclosed herewith as per Anmexure 1. This Headquarters has vacancy for

conservancy safaiwalas only. Copy of board proceedings is enclosed as per Annexure II.

civil c!erk, board proceedmgs and statement of case for a"thonsauon and e-mp!oyment of 2
lower division clertk at Station Headquarters Rangiya was taken up with Higher
Headquariers during Sep 1996 copy attached at Amtexorc II. Higher Headquarters has
returned the same and reiterated that the ban has. still not been lified by the Govt of India,
Min of derence for creation of new civil posts. Copy enclosed as per Annexure 1V, A]l civil
staff of station Headquarters are permitted to meet with the Administrative Commandant
every Saturday, “FREE ORDERLY ROOM” board is also hang in front of Office of the
Administrative Commandant in English and Assamese language. Suggestion box is also

placed near notice board for endorsing the suggestions of civilian staff, Monthly darbar is
also held by respondeni number 5 on cvery payment day. It is incorrect to say that staff of
Station Headquartels Rangiya has harassed the civilian employees.

o)



14, That with regard to the statement made in paragraph & of the application, the

" Respondents. beg to state that it is incorrect to say that the Station Headquaiters Rangiya has
not taken any steps for employment of civil cierk in Station Headquarters Rangiya. There is

no vacancy in Station Headquarters Rangiya for lower division clerk. Copy of PE issued by

Army Headguarters vide letter number*B/05311/Org 1 (PP & Coord) datcd 30 Jun 97 is

enclosed herewith as per Annexure I This Headquarters has vacancy for conservancy
safaiwalas only. Copy of board proceediﬁgs is enclosed as per Annexure II, chevef all out
efforts are being made by Stéticn leadquarters Rangiya for employment of civil clerk, board
procecdings and staicmeni of case for authorisation and employmeni of 2 lower division clerk
at Station Headquarters Rangiya was taken up with Higher Headquarters during Sep 1996
copy attached at Annexure III. - Higher Headquarters has returned the same and reiterated
that the ban has still not been lifted by the Govt of India, Min of defence for creation of new

civil posts. Copy enclosed as per Annexure IV,

15.  That with regard to statements made in paragraphs 9 1o 13 of the application, the

respondenis have no comments on them.

16.  That the respondents submit that the application is devoid of merit and as such the

same 18 liable to be diamisged.

N VERIFICATION

I, Major Charan Jit Singh Gill, 36  years, working as Officiating Adminisiraiive

Commandant, Rangiya do hereby solemnly declare that the stafements made above are true
to the best of my knowledge, beliet and information and nothing is being suppressed.

I Sign this verification on thisaz-l--- ™ day of August 2001 at Rangiya.

(Charan Jit Singh Gill)

Major

Officiating Administrative Commandant
Station Headquarters Rangiva
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4, Keeping in view Of the above, the Boarg further
rroceeded to assess the total-requirﬂnent numbers of
_permanentYCbnservancy Safajwalag to be employed by station
: Heedquartérs.Rangiya. Since, novuni{orw_scales of the -
employees are laig down, the Board workld oyt the
.requirement.considering nd keeping intu aCcount of the
folloWing factors :- f

S

Lay out of temporary family (fuarters of JCOs /OR.
(b) Cleaning ang maintenance of vast arcas out
- s

side
unit lines ang vrroundings spreha over four/give
different locations,

(e)  Types of roads and drains,
(d)  Terrain.

(e)  Removal.of rubbish/£11th and distance of
dumpking places,

(£) - Numbers of buildings held on ¢harge of
formations/unitsg,

(g)  Utmost nceq for economy and effective
employment of Conservancy safajwaiag,

Se The noarg further kept in view cf the fact that the
areas cre quite flat ang low lying, THa yeneral arcasg
being loy Tving 1is brone to get water }og@ed around thoe
buildingr leading €6 unhygicnic condit,on$'3pecially
during raiug seasens, which creats health hazerds en
troops, Further,'there is no ca

- antonment hoard/Municipal
L Dody exists at the above Stations for lzoking after the

? bProper hygicnic ang Sanitaticn, Hence, the points haya

also bnon,kept in view while recomm@nding the required
‘numbers of conservancy safaijwalas, .
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 PBCOMMENTATIONS OF T STATION COMIANPER, RAUCLER.
' ONTTHE_BOARD SROCEERINGS ASSEosING THE TOZAL
- REQUIREMENT NUMDERS OF EERMAITENT CPNYERVANCY
. GAFBIWALAS 46 DE ITCLODED IN THE SUP TEMENTARY
PHACE ESTADLISHMENE OF STATION HEALQUARTERS,

RANGIYA FOR FORMATIONS étm;;rs STATI[INED AT
“RFNGLYA, ,"T'c INGSART , TAMULPUR, DARRANGE AND

KALARUCHI

1. 1 agree with the recommendations of‘the‘Board._
2 I strcngly,recommehd,that station Headquarters,
‘Rangiyad be*authorised'to~emplOy ;DO(Hundred only)
'Copaervancy‘Safaiwalas on permaneht hasis and the
same Numbers be included "in Supplkm@ntary peace -
Establishment of staticn Headquarters, pangivae

ﬁggaéiaﬁﬂi;ﬁéﬁéﬂ'af.,ﬂ.;Q;Q . (R4QISrd Khare )
Tl A e gl ... ppigadier S
Staﬁionmcommander
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(#n.-application L nji:xr sectdon 19 mﬁ
the gﬁﬁ‘ﬁﬁl~hﬁ@iﬂi&%ﬂﬂtiVe Tribummi
Act, 1985) e, -

O.A. No. /2001 .

Mi. Jainul M i & ors ceene  Maplicents.

.’h.A

‘Vif!"' .

Uhion of Indla & Orp esu b Ee spindente.

DETALLE OF THE A .’L.’I il 10N

1. PIRTICTLARS OP THE PPPLICINTSi-

Ce 1y M6 Jeinux mq...&m No.215204
s/c Sye Ali, ﬁesiaent of Vil]r;m Sinitl,
?fﬁ. Rdﬂ“i&, “i&t. famxdp. Asu@mov
2. 5eifu§din Ahmrd“ abh No.ZlSlSh
s/0 Late Anduﬁ ﬂli, xesident bf de-fahax.
F?.ﬁa Rangde, pimt. Kemrap, Asgmng
3. Mo. Manif Ali. ﬁDA No.215193 L
S/o Md. Moslin Hli, resident af .
village - Puh suhar. P.Se Ranmiap
Dist. Knnrup“ P.zgam.
At pxe&ant all are workihg aa regul er baftaiwel s
lurade-lv employve in the otfice uf the

Aominisuxetiv mamnmndent. »tatimn Hepd (maxtwr,

Ranqic. Kamxug, bﬁ»gm.

I

9 PARTICULARS OF THE HEA ONDENTCu-

w1}
MR

Yy, The fnjon of Indie, represented by the
Secretary Lo &he Govt.e* Incim, W&Miﬁtﬁy o

Defence, @gm lehi._

erant e :
'G(‘)“ Q(S L e 4 e 4
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2. Micitionsl Direcror of Staff,
Duties (SDGL) General Staff Branch,
ALmy Head Quarten, DHC, New Délhi@

3. 51 SubeMArea C/0 wWIAPO

4. 101 Aree Commandint, C/o 99 APOV

5 AdministratiVF Com: endant, Station H.U.,
Rangie, ksnruﬁ. ﬁﬁm&m.

3. PAETICULZAS OF THE ORDER AJAINST WHICH THIS
APVLICITION 1§ MADE $= ' R

Ll

There is no specitfic order but this spplicetton

Yies been made

4. JURISDICTION GF THE TRINUNAL $=

The spplicents declare thet the subject motter
on which the &pplicant seell redressal is within the

jurisdiction cf tre Hon'ole Tribanal.

-~

5. LIMITETLIUN =

The eprlicents €arther declare thah'tho
zpplicetion is within the lirdtetion as prescribed undar

section 21 of the Cenkrel ndumdinistratdve Tribunal Ao ,19

§. FPRCTS CF THE CEEE 1=

Delo Thét your é&pjglicente heve sougiit  Eoo oot
relisf calse 0L &ction Lein, coanon in thely cawm o
hence they have £iled & joia: gpplicetion hatore Ll im
ten®ble Tribumzl which nway kindly bo ailowmd wadk o fRule

5(4) of the Fules.

~

§.2. Thob the applicents ere Indisn Cltirens
and as sJch they are entitled to all the rights end
privileyes guarsnteed ancey the Conctitutdan of Innias.

Conbdae e -

e g
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6.3. Thet yodr}applﬂcants have been
working as Conservancy/Safaiwaila since 1982,
1984 an¢ now they have been ragulafised in
their posts &8 péx direction of tﬁe Hon'ble Tribunsl
in;résponsa tv thelr OAS No. . with
e¢bfect froua the date'of‘theﬁr wppointmeﬁts? In faat.

all the &zplicents ere now'regulargappoihteem»

Hede Thet your sopllezat Ho.l Jainux All who
1g 28 yeare cf sge, hag pazsed NELC Finel Exmminztion
in 1390 fron S3dhi Weti. Vidvearnnly riignh School. Hae

nee pegsed nilsg higher Secondery Fincl Examinction in

1994 from Fengla College.

© Anexure=-] ie the photocopy of
HaBaL.Ue nassed certificate Lssund
by the Hend Measter, Sidhinckh Viiys

Mandir Mijh Schocl.

ranexure=! s the photocopy of
Higher Senoniary pﬁasad caithfde b
igsued by the Principal, Rangyle

College.

He.%. Thet the epplguart No.1l, also passed the
En-lish Typing Rinal Diplow: Exasinction securing the
spead Of 44 forty four words per wminute &nﬁ waE pleced
in second Divieion in 1932. i algb pevged Hind) blessreo
Fingl Exaain:tion in 2000 fron Assan FRastrevese Hesor

semity, Gawzhati.

ponexure=3 is the éhoﬁacmpy ol

Enyglish Type writing pasped Ceqtldlearo
issued b, :he Principel, Institute of
Commerciel Training,'ﬁﬁmgia"AmmaMa

C’dﬂt“‘(ﬂ e oo d



.8, That the anplicant o2 S)é:.ifvnﬁ‘a in
Mined nes passed the Hefaoleo. Fingl Frewinatlon
in 1995 Er&n.%angia High Madyoesse Securing
second Division. He hzs élgu passed the Hindi
Bigarced Pinzl Examinstion mmfmsheét of which has

been encluocs lwrewitin.

mnuxdre~4 fg the pbiibté)c{)py o Hih
Agdresne piesnd C@tfiﬂi@&te'iﬁmu~i iy
tne Suger uvendant, Rangda High dedowsie
on 12.2.1975%.

Amexure=> g tle photocopy of meE e ut

gecured in Hind! Bilessrad Exeninction.

i

6«7« Thet tler applicant Me.3 Manir Ali, hos

&

&' Frominotion in 1492 £rom

N

paecerd High Madrzese Lir

RFenpie High Medreses 1o Jro Bivdsion.

Manexdre~H 1 biw photocopy ef High
Msdresss Pinil ixenin tion pa g
Certificsy» lewi-d by the Princips) of

Roagle Hizh dedrassa H.G. Schnol.

6.%. That the applilcant state that there orxe
33 civilicn employwes whe are all Graﬁe-l? smp | oy et
vorking in tne cfdice of Ll ﬁdminiﬁtrative Cowasndant
in Rangia Me add ﬁuart@z; It méy berst&teé nare in thet
the applicent also subﬁitt@d appiiuation on 1.8.98 to
the  Stotion Comeencidng Officer, Reanjla H..s praying
sor proaction to tiw post Of La.bek. an?d hevino no reply
from the Comsandentc he subnlitel gnvthelr éypliubtiun

on whaich prayiay for tyansfer to Cliork Grede on G.7.39
Put uptill now taw Congelratl heo nct taken any Bt epi.
Poneyare=/ 4% 4 sre the sald gpplilestions

subalctec by the epplicants.

N COn‘;Cl o .‘\..- e ?}
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6.9. Thst there is not & single civilii

caployee working in H.Q. Rangia nd none of the
Civilian enployee ig allowed to unter into the
office of the Iuninietrative Comiandant and es @ result,

they are not #llowed to place thioir grievances by stuff

wheC sre all army people. In fuct, the civiliada are not
traated properiy b the office. 'The staif does nat:&XImw
the civdlion employee te place their grievences hefoie
the ANainistrative Commah&amﬁn The ofrice stelf wf vhe
;;' Muinistrztive Comnandant has npean given all typwn o
harsgssnent to the civiliem en:loyews.

'<
;&, 6.12. Thet there afe siveral offices of thwe
| Mninistractive Comnencant &ll over 2ssam and An a6ll the
offices thexe are civilian eapluyecs to uwaintain coordi-
nztion witih the civilien empluyees working undwr tine
Mministrative Comnzncant but in Rongia H.. haes not
eppointed any Civilien GMPloymevin the staff from the
inception ot the office of the Mdainistrative Comnandarit

ane as soch the civilian employeres are in grest difficultie s.

5.11. That the presentete i of the ddminietrative
Commandant even Gid not &ilow tle civilisn employocs to

be regularissd in thelr gesvices bat the émplﬂyeem finding
no way oat filed ceses for thelr reguleripation in thelr
services Lefore this Hon®ble fribunal snd the Hon'ble

Ty bunal &fter hearing both sides alloved &l) the civilian
employces to be regul:viged fn thelr eervices ami now sll
the civiliin employees kave bewn regularised in thelr

services.

6.12. That even aftrer julgment and ordurm prieid
by this Hon'ble Codbunal in 1994 for reguleriiel. lon ot

rhelr services end thereaftelr, the office of lLiw

confiidie oo



Fare

.‘6‘
Mministretive Commandent hisve not ioken any
steps to open GPF decounte Fox which the

présent applicants endé otlwy civilien employuee heve

- £iled the Q.iA. Ra. ' /Q}aj praying for Jfwsudlng

direciion te the 2éminist:iative Cownendant i opern

' GPF Accounts of all the regulor civilim emplopeesn of

Rengis H... at en early cete ns some Of the wogloyee s

)

are going tc be retired within 9/10 years. L

6.13. Thet itl;s must ecsential to wppoint
civilien Clerks, mete or nup:rvisor, Chowkidan nHJ'éeom
in the stoff of the Adminintrative Commandant. It is
zlso gtated as meany as three tlerks should be sppdinted
in the Office of the Administrative C@mmamﬂmmh am trere
sre 83 Civilisn Grade=1V enployees O 100k jnt.o thelr

verions problems but anforcun. tely not 2 single euployee

is there in the gteff of Rungla Vel

6.14. Thet the applicentes ale &lig$hlm for
promotion to the post of Civilien clerks in the ¢fflae
of the Administxﬁtiﬁe Comtpntent Heo o kanglia, Chey

haviny reguisite gualificition.

6.15. That the applicants staté that in Gther
offices of Mministrative Comagndant in Assem in varioae
pleces have civklian employers in the staf f but enly
in Rengle H..« there is no ¢ivilimm clerke, mote,
Supervisor, Cnowkidar, Peon estc., hiedce 4t i a £kh
cene $0f clscrimintion to the Clvilien employres

working under the réainistrative Comaandant M...

Rangie.

ContBieee-.s7



7. GRO NS POE RELIVET Wi

St

AL PROVIZIONS t-

1. Fox that civilirn wmployees lixe Clerk,
3JQ&IY15GI. Mete, Peon, Chuwkildar ere easentic]l in
the office of tne Pdministrative Comuahdant Rangils

Hed&d {Querter.

2. Por thet in 211 offices of ﬁdm;nlstrativm
Commzacent an sesszm there e civilion eﬁﬁloyw«& in e
étficé‘stazt put only in Raangila .. . there s act @
ginjle civilien eapluyee and lance it Xg @ ceee Of

dlgerinin tion to clvilien workere working under the

Aministretive CCnpimgent beriile M.

Je UL LIOL W LE olh I MEAY Loione for appointacn

or Clvilien enplogess in Lre of

ey

iee eve £ oob Lhe
Aiaindstretive CUawandent hut the presentgtealf of
Aiministie dve COnwindent ~owe ot 1ike €O bDe civilien

e

employees dra 1o the office s alf and tiat want. Lo howa,

Lhee cdvilicn workers anc anver put op prdpCnn, Lo Ll

Y

Moadnistiative Conandent. 1.0 Leko an rhe aabtte ) v rth

Higner Zavporiny to azplint olvilien enployses in the

oftice steufea

4. Fur et the prosent office staff le owut

&

LU heleéesn (0 Civilien eap.aysrs wOorking umcer tne

Adainlaticlive Comgmendcent, & .ajie doeed QUanter.

5. vor tiet the cdvilien meIGQaﬁE L
loguiXe  in Loe obdoe creérs ot somdnlatiotive
Comrandant £c1 gneoti: fanctidning UF the oiLficieal
mérks st to acintals coordiretion between civilien

empliyse s end Aay emplays e

Contese . » o
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-do,

6. For tust under article 303 af the Congtitation

~{_of Inmic the Presicent frzmed rulwm in the name &ad style
: calieu ene Formation’ Headquertels &nd otution Sbatf 0611'

.Cansezv&ncy Stgit kecruit%ent Ruleﬂ. 13&0. The Civilien
- Employees cen be recruiteu t tpn station Head (marter

or in thne oteff of the Stmtion geaff Office in g@neral

scalk Branct of th& }mmy Kegd Uazrtes under the Ministry

yog U2y

' of Defence ané in enis rales the civilien e&pl@yg<%

pafticularly ‘hes? s{thres) applicents are wualifmd

to be @ppointed as L D.he Growy-C ens others ab Padn,

gChakadar. nzte etc put the rewponoants have never taken

any steps to sppoint tie quali(iad civiliam employecd

of the staff of Adminigtrativm Counandent, Rengle Head

‘Guartex end 36 & zesult thaere hap been virtually not

coordinat ion between “Civilian hmtkelb and Army perennasl
uo:king in . the o*“ice of tne Mmﬂiaiatreti»« G wngno BNt
AStaLion Head Quarter, rangie end hence it is @ Hilt casa
for~giVing a@praptiate direction to the respondents Lo

T peke urgent steps to appeint civilian employam.aw pur

rules &8 stated above.

7. For thet &t any rste ic is e fit case for

g&ving‘apptcpriﬂte uircction Lo tne respondants to take

urgent'Steps‘to ﬁppOlnt civlllnn wnﬁIOfeeh ih the nfiiv@

of the Aﬁministranive Comnnandant, Station Hosdaguarkel

3\
\

R&ngia .

8. DETJ\IL‘B OF Lf‘ ‘!“'1)17,6 I")'-‘I‘i:k__; PRV IR B

“That the appllcanhﬁ a@prOacheﬁ the Lonrdnant

on severel cecageions €O conuider the cise of pivillan

[

/ o " :

Y . . g Cont‘.dd oo e o\\o . .9
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émployees ir the office of ine Sation Headguarter,
Rangis but no steps was token by the Admindstretive
Commgndant, Statidn Head Zuurter, Rengia. The spplient g
&180 submitted repregentation on the isshe 6E the

appointaent /promotion of civilisn employee RBA the stanr

Of the Station Beadquarter, Renxiaz hs€ no result.

3. MATTERE NU PREVIQUSLY FILED Ok PYNDING IR ANV
QTHER/TRIBMAL 3= '

o = 3 P o 0 it et e

Tl applicants declure that noe cese regarding
subject metter of this O./2. &8s £iled or periding befoie

any Court or Tribunsal.

10. RELILF SCJGHT POR s
dnder the frete 2nd clroumstances nsrrated
sbcve the applicsnts humbly prév bafore this Hon'ble
Tribunel for great of iollomin; rali&f&:-
1} to dircot the remondenis £ LaKe urgent
gleps for promoticn f civilier esnlicveasny
1i) to ay;oint civil&an mmpldymaﬁ wnider tLhe raies
in tna.éffice‘of tha aAdminidgvrat Lve COﬂmandhnt. Stetfon
ﬁeadquarter, Fengie;
iii) to sppoint or promote the applimanuw Wi
are guelifiec end eldgivle ror Grade-~Ill pust In the
office of the Administestive CGdmmandent, Stakilon
Headguerter, Kengie.
iv) to appoint‘pﬁgﬁé ¢hovikidar, Maté,
Superviscr £ros the other @ilalified Grede-IV employe:s
! v) Ruagaud&nté,be ciirected ﬁu Lake Btaps for
g pointnent vf Lwd, Peon, C&amkidar, mete, @upervimcw
.ete in.tha office OF thé Administiztive Counandant, |
Station Headqguerter, Regnzla,

7:0]1?,-’3 . ;:‘i- P o0
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| 1le INTERIA PREYER IF MY 3o

Pensing £insl isposal Of the apslicacion

() is»fartﬁﬁt“prayédfthﬁt t&ﬁ‘ﬁéaiﬁiﬁifﬁtiwﬁ Opeamtdson

Station Hoadquarter, Rangie bu directed te ajpniat
' aglasat.ana of the present @pﬁliccnt 26 LDA €O maintain
.%§m~, a@orﬁipaeicn between the civildian workers and Army avaff

Q;wiu the office af_tbe'hﬁﬁiatﬁtmativ@ Gémmandant.ﬁ$tnt&®m

Hegdquerter at Reangla. B }

12. RABTICULARG OF THE IPY 1~
Bate 3
Velnes

Payeble et Guweléti

Heme of tha.basm QEgices

. 13, ENCLOSTREE :

A\

as pur lndex.
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VERISIC TS ON

M

X, W‘- Jairgdr i, BUA Bo.21%394 Son oOf |

fyed éli.ﬁéaiﬁ@at wf Villege ﬁﬁ&ﬁiu~?;$‘eﬁﬁ“§1%a
Distyict = Xgnrup, Asesn, ¢o hereby sodeunly effims
&nd ve!iﬁy Ll g&ﬂﬁﬁ%ﬁﬂ@ﬁ‘%ﬁﬂﬁ in peregryephe /,2,

3%, 5,69, beto, b.u, 12,800, 6Ly B1IS, 5,5 Nxe
e Lo @y knowledge snd thomwe mese o peraygraphie 'Gdjl
£:2, &3, il 46,67 418 . bring mattere of rweHIdE
are true O wy inforsstion dorived ﬁh@rmﬁrém and the
togte #re wmy bunble submiesdinar mede m:fore this tona'ble
Tribusnsl end I heve not supplessed sny materis) facts

in this cene.

Pt 3 wlga thids verldficstion un thies 25 th

day of July, 2581 st 'Gmmkmtil.

Sianaiuie.
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OC.A. No0.284/2001
Md. Jainur Ali & Ors .... Applicénts
~VRS-

svUnion of India,& Ors ..... Regpondents.

IN_THE MATTER OF :-

Rejoinder submitted by the
applicants in reply to written
statement submitted by the

Respondents in O.Z. No.284/2001.

The humble applicants submit their rejoinder

as follows:=

1. That with regard to the stztements made in |

paragraphs 1, 2, 3, 4 of the written statements the

epplicants have no comments.

2. That with regard to statements made in
paragraph 5 of the written statements the Respondents

have categorically stated that "However all out efforts

afe being made by the Station Head Quarters, Rangia for

employment of Civil Clerk and employment Of 2
lower‘Division}C1erk at Station Head Qdarte; at Rangia
Division was taken up Wiﬁh Higher Head Quarter in 1996".

So the Hon'ble Tribunal may direct the Respondents to

/42&2/7f :7auéfu¢71£éalz;

take steps to[two civilian Clerk.

cae- /
3. That with regard to the statements made in
. paragraph 6, the applicants disputed the same and

réitefate the statements made by the applicants in O.A.

Cmtd. * o 00 “2
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4. That with regard to the statements made in
paragraph 6 of the written statement, the applicants

have no comments.

5. . That with regard to the statements made in

paragreph 8 of the written statements, the applicants

stete that thesame is not correct, they have regularised

the services of the employees only after directions given

by the Hon'ble Tribunal in several O.As filed by.the

employees who had to spend lot of money for the same.

.« . That with regardvto the stetements made in

paragraph 9 of the written statements, the applicant state

- that the respondents are negligent and reluctant to oOpen

. the GPF Fund accounts of the applicants because most of

- the applicants weré to be furnished with the GPF numbgrs

-~ in 1994 as per direction of the Hon'ble Tribunal given in

1994, but the respondents have taken steps in 1997 that
is after 3 years from thedate of order and direction given
by the Hon'ble Tribunal. But due to the negligence of the

Respondents sqme have not yet been done, so the applicants

ﬁ' ] a;<ze -~
have to file the 0.A: N0.229/2001 for{said. |
7. _ That with regerd to the staﬁements made in

& 14 :

_parégraphs 10, 11, 12, 13fof the written statement, the -

applicants state thet the Respondents have already stated

‘the same in earlier paragrsphs but due to lack‘of.intérests;

no civilian clerks have Ret been able to appoint by the

Head Quarter, Rangia.

t

8. That with regard to the statements made in
paragraph 15 of the written statements, the applicants

state that they have no comments.

Contd.o.....B
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9.  fhat with regérd to the statements made in
paragraph 16 of the written.statements, the applicants
beg to state that the submission made in this paragféph
is conFradictcry tolearlier statements made_in'paragxaphs
5 aﬁd 6 of the!written statements and thié.shows that the

Respondents have malafide intention to deprive the

deserving employees to be appointed as Civilian Clerk.:

VERIFICATION

"I, M3, Jainur Ali SDA No.215204 Sbﬁ of

Sayed Ali, resident of Vlllage Septi, P.S. Rangia in

| the district of Kdnrqp, Assam, do hereby solemnly afflrm
and verify that the statements made in paragraphs 1, 3,

4, 5, 8 are'true_;ovmy knowledge and those made in
paragraphs 2; 6, 7, 9 being metters of records are true

to my information and the resté are my humble submissions
made before this Hon'ble Tfibunal and I have not suppressed

any materials facts in the case.

And I sign this verification onthis the 4th

day.of October, 2001 at Guwahati.

- »
. Jevwnit P)e,



